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i. 	Whether ieporter5 of Local papers ruay be aflowe4 to see the 

udtuent? 

To be referred to the Reporter or not? 

Whether their lordsbips wish to see the fair copy of the 
Judgnient? 

Whether it fleeds to be eheIated to other Benches of the 
Tribunal? 
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This RP has been prefrred by the original respondents of 

(41 /90)01 agairst  thc trdxr 	by the Tr4h'n91 	1th 

Ituust 2001 The only rouna for reiiew is mat as per the 
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the representation made by the applicants on 30.8000 but 
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of the Tribunal cannot be complied with. 

9. 	The order was passed on 16th1  August, 2001 hut the PP 

has been flied on 5.1 1.2001 involving a delay of over 2 
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condonation of delay. However, we are unable to find any 



usticati0n for the delay in  flhig the R. P. and therefore, the 

same is rejected. 

3. 	However, irrespectiVC of 
the above, it shall be open to the 

oginai app1iCa11t of OA/85/2001 to make a re  reefltatb0n to p  

the original epond 	
in this regard and the respondentS 

shall be at liberty to consider the 	
s same and pas an 

order the reon. appropflate  
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